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.Union of India rep. W

(R Sambandham & Others Vs Union of -India) hefore” the

CAIM-RA AMIVNISTAATIVL TRIBUIAL ¢ HYDUABAD BoHCH HYD,:-,RRBADli
U4 X0,1333 OF 1997 : : ' i

B_‘ A . _ T -
®.de Cholapathi Rao o veees XLICATT
AYD

The Secretary, Hinistry of Defence : ¥
and 2 others esess RuoSrOWD TS

RPLY AFFIDAVIT £1L.D ON B.JALF OF Ty RuSPOIDATTS
I, COL PRIT P& 3INGH 3/0 LT COL KARTAR STVGH aged -
atout 47 years, do hereby solemnly affirm and sincerely state

as followus : :

1. I an working as Addl Chief wrgineer in the office of
Chief angineer {(Factory) Hyderabad, Secunder abade3d as such
I am acqualnted with thé facts of the cese. I am filirg this -
f’eply affidavit on ‘me‘z‘i‘;'glf of respondents ‘and T an authorised

to flle tHie saunees

5. It is respectfully sumitted that the U4 is bered by

latches and limitation on the following grounds 3

The éontention of the applicant lmade 4n the OAis
that the let:ter dated Z7=-5-1921 issued hy the Goverment.
of India as per the Bombay ligh Court Judgement was not
implementeds As Der the above letter, the erstwhile
B-Grade clerks should te placed in UD Clerks grade
When the aho*&e decision was not implemented, Soxne of the

employess working in AOC have filed W° 10,5853 of 1982

on' ble High Court of Hadras. The ¥.adras High Court

allowed the WP with all consequentzl benefits.

ATT 53T
i

*}"J’L»f ~ I"" —
o - loju!q(;
(8. . LAHIRI) Addl CE (Wks) |

~—— ISOI . . i
it Tagineer Fy Hyd. For Chief Enginedr 1




-t 2 t-

vhen the Unpion of Indla filed an Appeal bzfore thé Apex Court
vide 04 N0,4201 of 1935, the #pex Court has considered the
financial liahility and Unlon of India by virtuve of the
consequental tenaefits granted by the Madras High Court and thus
reduced the financi al obligation of the Unlon of India by 4073,

When the Hon' ble Supreme Cburt did not %:hought it fit to
grant full financlal benefits to the Petltioners therein
though they have appro ached the lMadras High Court within ore year
from the date of passing of the letter dated 27-5-1981. If the
sane ratio is applied in the instant case, the applicant is not
ertitled for any arrears on the ground that hé has failed to
approach the Codift of law within time. The Sourts/Tritunal
may not grant relief to the persons who are sieeping over their

rights and failed to redr-ess thelr grievences.

The applicant in the present OA has I‘eti;c'ecl on 2-6.1977
and the applicant is now contending ﬁlat he Eane to know of the
decision only in June 1997 and the same 1s untenable and
unbelisvable. Tne relevant legal i_éaropcsitionéfs would be

sumi tted at the time of hearing of the cases

In view of the above subnission, the Hon'ble Court may be

pleased to dismiss the OA on the ground of latches and 1imitation.

DEPOWENT

Solennly sworned and sigr_mec'i | P ingh, . |
; Q Col o |
gés ‘name on tm.s\ 2 . sy A4dl CE (Wks‘f) }
of November 1997 bsfore mes For Chief Engineer '
BaFORy Mida
MITHSTER .
L«J\- | : -
(S.X. LAHIRI )
SE /SO1 .

For Chief Engineer Fy Hyd,

. S #Eﬁ
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5.C. FOR RAILUWAYS/ |
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THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYLERABAD

IN
i M.ANO. 447 /98 in 0.A.138% /97.
Date of Orders 29-6-98
Betweens

1, Union of India, repe. by the Secretary,
Ministry of Defence, pHQ PO New Delhi=-11.

2, The Engineer-in<Chief, AIMy Head guarters,
Kashmir House, DHQ p0O, New Delhi-1l.

3. The Chief Engineer,
Southern Command, Pune, Maharashtra-1l.

.+ Applicants/Respondents.

.. Respondent/applicant.
Addl .CGSC,

@.g,d«iﬂw Low.

For the Applicants;-Mr. V.Rajeswar Rao,
For the Respondents Mr.K.S.R.Anjaneyulu, Advocate.

CORAM: , ,
THE HON®BLE MR,.H.RAJENDRA BRASAD s MEMBER(ADMN)

The Tribunal made fhe following QIder s~

Beard sri V,Rajeswara Rao on behalf of the
miscellaneous applicants and Sri Subrahmanyam for Sri K.S.R.
Anjaneyulu for the original applicant.
The facts and circumstances and the other details

re similar to those in O.Ae777/97. The action

ard completed in this case® is by the end

in this case a
limit was indicated in the

required to be taken
of May, 1998, although no specific time
judgment .

in view of the difficu
ts three months time from

applicants, the court reluctantly gran
today for implementing the judgment. No further extension will
be given. ' ' ‘
&kAﬂqz;jdﬁF?f'
Deputy Registrar.
To

1. The Secretary, Union of India,
Ministry of De=fence, LHQ PO, New Delhi-11.

2 The‘Engineez-bn-Chief, Army Head Quarters,
Kashmir House, .DHQ PO, New Delhi~11.

3. The Chief Engineer, southern Command, Pune,'Maharashtra—l.

4, One copy to Mr. V.Rajeswar Rao, AddbeE6SC. CAT.Hyd.

6) (AL Corpry do M-SR -A\A’ga\m_yulu, @Auoc‘@@“ .
6) owrpy e , .

A

lties expressed by the miscellaneeus x&
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« IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH ,HYDERABAD,

MmA,ND. 555/1998
. IN
pA.ND.1383/1997

Betwaen Date, 29=7-99
1. Tha Secfetery
fin of Defence
DHR PO,New Delhi,
+ 2, The Engineer~in=Chief's Branch
Army Headquartara,Nsu_Delhi.
3., The Bhief Enginesr

Sauthern Command,Pune=1. .esApplicants:
And |
shri.,P,5.Chalapathi Rag ‘ <+ sRaspondenta
‘ Counsaél for the applicants +«.V,Rajodh wararao,Addl.CGEC
Coungel for the Raspondent .+ +KSR.AnjBneyulu
CORAM, )

THE HON'BLE MR.R. RANGARAJAN . MEMBER ( AN )

THE HON'BLE MR.B.S.JAI PARAMESHWAR ;MEMBER (JUDL)

e o
THE TRIBUNAL MADE THE FOLLOWING RDERS 4
Heard Mr. V.Rajeshwara Rao and Mr. KSR.Anjaneyulu.
Extension of time for three months: isgranted.

MA igdigposed of.

- o

Saction KMfficer.

—
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EhﬁTHE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH.HYDERABA D,

”“-Nﬂiﬁz4fzana
OA.ND.1383/1997

Betuaen Datgs 9=~3=2000

1« The Secret
Min of Defgage
OHY , PD, New Pelhi.

2. The Enginesr~in=Chiaf
Army Head Querters
Kashmir HDUSG'DHQ,PO

3, The Chief Engineer ,Southern

C . Pune. )
-ommand , iee Applicants

And

Shri P.S.Chalapathi Rao .+ Respondent

Counsel for the Applicants ...Vfﬂajashwararan,addl.CGSC
Counael Por the Respondént .2 KiS.R.ARjaneyulu

CORAM,
THE HON*BLE MR.R. RANGARAJAN,.MEMBER . (ADMN)
THE HON'BLE MR.B.S,JAl PAR AMESHWAR .MEMBER . (JUDL)

......

THE TRIBUNAL MADE THE FOLLOWING OROERS.

Mr.V.Rajeshyararao, for the applicant and
Mr«KSR.Anjaneyulu, forthe respord ents,

The time is granted finally upto 30=4=-2000,

MA is alloued.

P e

Section Officeras




IN THE CENTRAL ADMINISTRATIVE TRIGUNAL.HYDEZ4340 SENEH%;;
: HYDE SABAD,

T AND ND COURT G éqgk/’

TYPED BY CHECKED- 3Y
C7fCARED DY APCROYZD Y

SAICE D.H.NASI
~CHATRMAN

1. HEENT
|
2, HRAN (-ADMN ) MEMJER. THE HON'SLE MR.R.RANGARAJAN
, MEMB3ER (A}M
3. HESIP. 1. {audL) -
THE HOW'BLE MR.8.S. JnI PRAGTESHUAR
4, DR MEMBER (JJD
5. SRATE | Lo
B. HDVOCATE : |
7. STANDING COUNSZL T DATE JF ORDER 9(3;\9.4&03
. ' |

+

“|
1A /FH—A— NG 214’[ 3’006

. [ NS.
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DISMISSED 4
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. |
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7 k‘i? | -IN THE CENT RAL ADbeNISTQATIVE TRIBUNAL. : HYDERABAD BENCH
SR | .
‘ ] . o AT HYDERABAIT
i , R ) ‘ hkk
! 0.2. 1383[97 Dt,of Decisien_:_21-11=°7.

P.S.Chalapathy Rao, .. Applicant.

1: The Uﬁibn of India, rep. by
" the Secretary - Ministry ef Defence,

LAY

. . . . |

2. The Engineer+in-Chief, Army Head
Quarters, Kashmir Heuﬂe, DHO PO
New Delhi—lI

3. The_Chief-Engineer,
' Seuthern Command, Pune,

Maharashtra-411 0017 : .. Respondents.
l,Counsel for the applicant : Mr.K.S.R.Anjaneyulu
" .Counsel for the respondents . : Mr.V.Rajesﬁaré Rao; had1.CGsc,
CORMM: '

THE HON BLE SHQI R. RANGARAJAN : MEMBER (ADMN ).

THE HON' BLE SHRI B.iS.JAl PARAMESHWAR : MEMBER (JUDL )




)

.

ORBER

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Heard Mr.K.S.R.2Anjaneyulu, learned counsel for the

applicant and Mr.VRajesyara Rac, learned counsel for the respondents,

2. The applicant in this OA jcined as Lewer Division Clerk

(LDC for short) in Militery Enoineering Serv1ce {FB° for shert) on

12-07-43, At that relevant time there were enly two grades availah&e

-

viz,, LDC and UDC, 1In 1984 on account of restructuring of the

department, three grades viz., A,B and C were fcrmed. This clessificy

of A, B and C was done in pursuance to the instructiens of the unified

scales intreduced by the then Govt. of India memerandum gt. 19-8-44,
Thereafter Varadhacharyulu Pay Commission Report was duly published

and notified by the respondehts. Pursuant= te this report new bay

scales were introduced some time in the year 1947. As a result of whiy

all thé three grades were abelished and in that place 2 grades viz,,

LDC snd UDC were introduced. The recommendations ef Varadhacharyulu P

Commiésion were accepted by the respcndents w,e,f,, 1-1-1947, It is

undisputed fact that A and B grades clerks were equated to UDC wheress

grade clerks were equated to LDC and their pay scales yere Rs.80- 2?0
for UDC- and Rs,55~130/- for LDGs respectively, At the relevant time,

the apprlicant wac serving as Grade-B and that his contention is that

should be tyegted as UDC gs on 19-1-47, Thoygh he_was.ept;tled‘ﬁortheé

€équateg tc the post of UDC, the respendents wrengly and illegally

egquated him and specified thg applicant es LDC thereby dewn-grading hi

position, Thiz, the applicant submits is contrary to the recemmendatip

ef the commissien. \2
3. This OA is filed fcr the following reliefs:~
(1) tc direct the respondents tc classifyv him as UDC

with effeéect from 1-1-47,

—

he




-3
(11) te re-fix his pay in the scale of UDC and grant
increments gs and when due;
(i11) to calculate the difference in arrears of ray
arisiﬁg due to the refixationef pay and pey 60%4 eof the amcunt to
the applicant. in terms cf the order of the Supreme Court at.4-11-87
(2nnexure-3} .
/ané alsc s erdered in the cAT Bombay in 04.1037/92 gt. 28-9-95 and
| 15-4-95 and alae in OA.501493 of Calcutta Bench judgement at. 3-1-%4.

and to pay ether consequential benefits arising eut ef the above,

4. Similar CA was filed.in this Tribunal i.e., OA.710/97
(M.Lakshmana Rac Vs, UOI & Ors). That was dispesed of on 9-6-927 -
follewing the jﬁdgement cf the Bombay Bench ané alse'the other Benches,
The payment of arrears Qas granted on the basis of the Apex Ceurt
judgement dated 4-11-87, As this CA is similar to that, we do not

see any reason tc differ from the judgement,

5. . However the learned counsel fer the respendents submitted
in the reply that the case is a belated one and these who have filed
much earlier got 60% of the arrears and hence-the applicant%_hefézghoald

b it o '
not be given the full arresrs of 60% andéto-onlytyery reducef ameunt.
This peint was alse ccnsidered in O0A.710/97. There alse the respondents

submitted that the x%rpayment of arrears sheuld be decided@ suitably a

- [n

it was a helated application. The Bench decicded the payment of arrears
on the basis ef the Supreme Courté}n that OA,  Further the initial
judgement made&iy the Bombay High Court is a dise%e;L%y ene. It is

_ LS . : . '
for the respondents te cmmplyéfo all these whe ase nct approached the

Court, Hence we do not think that the applicant is entitled only for

a reduced ameunt of arrears due te¢ belated applicatioﬁ. He is entitled

for arrears equal to the same as what was granted tc the applicant in

Je—
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OA.710/97, Hence the OA is dispesed of directing the respondents

to fellow the judgement of the Bembay Bench of CA% in CA,1037/92

décided en 28-92-95'hbut the applicant is entitled for arrears only

in accerdance with the judgement of the Supreme Court gt. 4-11-87 in

Civil Appeal Ne.4201/95.

The 0A is cerdered accordingly. NC costs.

R

M“/i

HYAR) (R. RANGARAJAN)

TJAI PARAME
MEMBER (JUDL, P

—

MEMBER (ADMN. )

— g g

kA




Copy tm:

- :
1. The Secretary, Min,of Jefence, DHAQ, PO,

2. The Enginesr in thﬂ?
Kashmir Housa, UHQ PG., Neu Delhl.'

3, The Chief ngineer, Southern Command,

Pune, Maharashtre.

4, One copy to Mr.K. 5 R. Anjﬂnpyulu ﬂdvocnte,\

5. Jne copy to Mr.V. fajesuara.fao, Addl, CGSC

One copy to . n[a),uar Hyﬂsrﬁnid

7,"ﬂne dupilcace cmpy.‘.

YLKR

Wrmy Head duarterJ;

|
|

L B

]
[

]

+
.
1.

N%u Oeglhi,

aT,Hyderasad,

AT,Hyderabad,

RISV

P
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IN T\I?E CENTRAL ADMINIIC RATTY | TRIBUNAL HYDERABAD BENCH AT HYLERARLD

!

L . MoZNO. 447 /98 in 0.4.1383 /97.

Dzte of Crder: 29-6~98

Rz tweens . e

L. Union of India, rep. by the Secretary,
Ministry of Defence, pHEC PO New Deihi-11.

%. The Engineer-in-Chief, Arny Head puarters,
{ashmir Eouse¢, DHZ PO, New Delhi-11, >

3. The Chief Enginzer,
Zouthern Command, Pune, Maharseshtra-1.

and - ' ' i '
' § | .. Respondent, 2pplizant,
Tor the Zpplicants:-Mr. V.Rajeswar Rao, Addl.CGSC. .
“or the FRespondent: Mr.K,.S.R.anjaneyulu, Advocate.

v

CeRAM.

-

ST

THE HON'SLE MR.H.RWJENDRA BRESAD : MEMBER{ ZIDMN)
The Tribunal made the following Crders-

Heard 8¢l V.Rajeswara Rao on bzhalf of the
. isccllaneous applicants and Sti Subrehmanyam for Sri K.S.R.
ajaneyulu for the original applicant.

_ The facts and circumstances and the other details
in this case are similar to those in 0.&.777/97. The =action
required to be taken and completed in this case is by the end
of May, 1998, although no specific time limit was indicated 1n the

~judgment. : ) o
" In view of the difficulties expressed by the miscellaneous
applicants, the <ourt reluctantly grants three months time from
today for implementing the judgment. No further extension will
ke given,

3

warfors ¥
RTIEIED TO BE TREB cery N
JSREL 2 h L L ,
’ R AN O A ‘ . | | |
S Z)Q“)j Deputy Registrar.
o LR ER . .
, gl Y& -
COURT OFFICER ,
rer g TRl 6 TR
| eor o8 PRI L (3 L Trinunal
To | e
1. The Secretary, UniqQn of Indda,wi®
Ministry of IDefence, DHQ FO, New Lelhi-11.
. The Engineer-pn-Chief, Army Head [uarters,
Kashmir House, THQ PO, New Delhi-11.

%, The Chief Engineeyr, Southern Command, Pune, Mabarashtra-l.
4. One copy to Mr. V.hajeswar Lao, AddbeEGSC. CAT . Hyd,

S O4€”50py to Mr.K.S.R.Anjaneyulu, hdvocate, ciTl.tyd.

On< spare COpy.

r PV

2w

A ASTRA -
S s

=P




ﬂ?—ﬂ: CENTRAL ADMINIS. ATTY - TRIBUNAL HYDERABAD BENCH AT HYDERLBAD
Y . M.ANO. 4477 /98 in 0.4.138% /97.

B Date of Crder: 29-6-98 ’
Rz tweens )

L, JYnion of India, rep. by the Secreta:my,
Ministry of Defence, nHC PO New Deihi-il.

The Engineer-in-Chief, Axmy Fead purviers,
Keshmir EHouse, DH{ PO, New Delhi-il.

3. The Chief Enginzer,
Touthern Command, Pune, Maharashtra-i.

L @

ee 8P licants/ﬁﬁé ondents ayic «
op 7 p e

QQMM\QO\Q

Loc the lpplicants:-Mr. V,Rajeswar Rao, Addl.CGSC.

.. Respondent, 2pplicant.

i2r *“he Iespondent: Mr.K.S.R.anjaneyulu, AcvocCeate.

THE BEON'BLE MR H.R.OBNDRA ERASZD ¢ MEMBER(ZDMN)
The Tribunal made the follcwing Orders-

Heard Sii V.Rajeswara Rao on bzhalf of the
“iscellaneous applicants anc Sii Subrahmanyam Icr Sri K.SeR.
s janeyulu for the original aspplicant.

The facts and circumstances and the cthér details
iq this case are similar to those in 0.4.777/97. The action
required tc be taken and completed in this cast is by the end
of May, 1998, although no specific time limit was indicated In the
judgment.

“In view. of the difficulties expressed by the miscevllaneous zg

applicants, the <court reluctantly grants three months time from
togay for implemcnting the judgment. No further extension will

ke giveén. i v
warferg R A :
“BTIFIED s -
Kl "->0\H...—=§M ‘BB Wm‘fs 551\}_._-_ _ .
~ E 3o}y, Dxputy Registrar. :
RTarerr afawrd 8-

‘(.?OURT OFFICER
%a:rmmwﬂﬂ.fxww ]
Central, Asmiuistrative Tribunal ‘

o
- . ) . %"‘TF"- gron
i. The Secretary, UthQv¥§ Thdfx, 3

Ministry of Defence, DHA PO MemCHelhi-11.

7. The Engineer—'dm-—cméf}' z{j:my Head Ccuarters,
Kashmir House, DHQ.PO, New .Delhi-11.

The Chier=Engineet, Southern Command, Pune, Maharashtra-1l.
4. One copy to Mr. V.Eajeswar Fao, AGdbeEGSC. CALT.Hyd.
S, On¢ copy to Mr.K.S.R.anjaneyulu, idvocate, ciT.wyd.

(;54’65& Spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

1.A. NO: beiﬂ\ OF 2000

IN

O0.A., NO: 1383 OF 1997

BETWEEN:

1. The Secretary,
Ministry of Defence,
DHQ FO New Deihi

2. The Engineer-in-Chief
Army Héad Quarters

Kashinir House, DHERQ PO
New Delhi

3. The Chief Engineer,

Southern Command, Pune .« o« dAFPLICANTS/
RESPONDENTS

. AND oL
} |

. « - « RESPONDENT/
APFLICANT

Shri P.S. Charapathl Rao

PETITION FILED UNDER &(3) OF CAT(P) RULES
1987

FOR the reasons stated in the accompanying affidavit

the Applicants/Respondents herein prays that the

Hon'ble Trikunal may be pleased to extend the

t
ﬂw diz_Lz//
1imit for a period of six(6) months to comply with

the directions passed in QA NO: 1383 of 1997 and

pass such other order or orders as the Hon'ble

Tribunal may deem fit and just.

HYDERABAD,

COUNSEL FOR THE APPLICANTSY
Respondents
Dt: E‘j%-zooo ‘




IN THE CENTRAI, ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD E

M.A. NO :‘,\a\\\ OF 1999~ 2600

IN

) |
'0.A. Na 1383 OF 1997 'j
|

- BETWEEN : ‘ ' %
The Secretary, Ministry of Defence APPLICANTS/
New Dethi and 2 otherg - RESSPONDENTS
AND
Shi P S Chalapathi Rao - ... RESPONDENT/

" APPLICANT
AFFIDAVIT

1. L IC-31632 M (gl Ajit Srivastav S/0 Late SD Srivastay aged 44 years, R/O
Secunderabad do hereby solemnly affirm and sincerely state as follows :

2 I am working ag Commander Works Engineers in the! office of CWE

Secunderabad and ag such I am acquainted with the facts of the case. Iam filing this
affidavit on behaif of Applicants/Rcspondents and I am authorised to file the same.

: |
3. It is tespectfully submitted that the Hon’ble Tribunal dispase;d off the OA No

-723/97 with directions .

4, It is further respecifully submitted that pursuant to the direction of the Hon’ble
Tribuna the department js taking expeditioys Steps to comply the directions in full to pay
all consequential benefits like arrears of pay and allowances due and issue final LPC for . -
Ievision of pension. Ap amount of Rs.26,781/- + Rs.5,147/- has already been paid upio

- the post of AQ II ang AO I and revision of pension_by higher HQ is awaited,
However, the department could not implement the directions in fulf and it is

5. In view of the above circ Stances the Hon’ble Tribun may be pleasc_to extend
time limit for a period of 6 monthslto comply the directions and pass such other order or
orders as the Hon’ble Tribunal may deem fit and Just. :

Solemnly swom and signed
His name on this (| day of
Feb 2000 before me.

Aiit Srivastay
ol i

BEFORE ME

ATT

S Datta .
A'm Offr J
CAYE Secunderabad |

( cimander Works Engtnecﬁ
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I THE CENTRAL ADMINISTRATIVE
TRIBUNAL: HYDERABAD BENCH AT

HYDERABAD
M.A. NOt OF 2000
IN ,
RrAmheT— OFTEHDQ_—fe

0.A. NO: {8f612 OF

EXTENSION OF TIME/: |

=

FILED UNDER R.8(3) 0% l\T\P)

RULES 1987
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E

FILED ON: igg;fl:
- r

FILED BY:

V. RAJESWARA RAO
S.C. FOR RAILWAYS:

ADDL. CGSC
CAT/HYDERABAD

PH NO: 37023585
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\F' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERAiBAD BENCH AT

WX

HYDERABAD j
M.A. NO: OF 1999
IN o
0.A. NO: 1383 OF 1997 |
BETWEEN s

|
l. Union of India, rep. by |
' The Secretary, Ministry of Defence ;
DHQ PO New Delhi-11 I

2. The Engineer-in-Chief's Branch
Army Headquarters _ o
New Delhi-11 o

3. The Chief Engineer
Southern Command

Pune=1 ssseee %PPLICANTS
A N D '
I
SHRI P.S, Chalapathi Rao eeeees RESPONDENT

B

PETITION FILED UNDER 8(3) OF CAT(P) RULES

FOR the reasons stated in the accompanying affidavit
it is therefore prayed that théx Hon'ble Tr;bunal may
be pleased to grant an additional gix monthsitime from
the date of issue of the orders in this case for disposal
of the appeal and péss suéh orders as deem fit and proper
in the circumstances of the case. | ’
L0
HYDERABAD © counsEL FOR' APPLICANTS
DT: 107-1999 |

\é%“ %\ \0\"1




¢ G‘R(-i'l‘ii;‘a.b abtidibolgal IVE LPickisUnal ¢ 1Y DBRAD Al UL«,‘N'CH
MA Nu ASE- OF 199%

IN

: HYDBRABAD

VA Nu 1383 ui 1997
DLETWEEN

1. Union of I[ndila, Rep by
The Secretary, Ministry of Dpfoncn
fiy PO New Delhi - 11

2. The Engineer-in-Cnief's pranch
Arry Headguarters : ‘
New Delhi ~11

3. The Chief Engineer & ;
Southern Gomrand
pune - 1 | APPL LCANTS/
| RESPONDBNT 5
AND J
1. &hrl P. S CHALAPATHI RAO RiZaPUN LN 5/
| APPLLC AL
| ARELDAVLL
1. I, 10-31632-M Col AJLL SRIVASLAV, Son éf Late

Sl silVAslav, aged 43 years, in governnent Servics y 4o hereby

l\

solemnly afﬁrm.arﬂu state as follows @

e I am working as CULwlANLLK WOIK G BNG LW B, Mudfort,
secunderabad - 3 and as such I am fully ac yuainted with all the
facts of the case. I am filing this affidavit on behalf of

all the fApplicants/Respondents, being authorised t{o do 50.

—~

3. | It is respectfully subrdtted thab the OA was [iled
s@ekmg 5 direction to the departrent to clarify the applicant

as UDG wef 1-1-1947 and refix his pay in the sc:ale‘ of UDC and

A o~ —

other benefits basing on the Apex Couri Jjud gerent gdw; 1-11=57.
The pon'ble Tribunal disposed off the VA by an ordl‘er‘dated 21- 11-97
]

// ALLESLER // // DEPONEND:

SC Datta - )
Adm Offr Commander Works Engineers? o

CWE Secunderabad
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directing the department to follow the juugémen‘it of the ’
Bombyy BDench of CAl in 0A Ho. 1037 of 1992, with a dec laration

Chat the RGSpondent/App]ic'ant Was entit led for arredrs in

accordance with the .Iudé,emant of the Apex court'ln QA No. 4201 of 19EL

A copy of the order was received by the Dopdrt,uﬂnt on 17-12-1997.

4, 1t is further respectfully submitted that on receipt

of the copy of the order in the above case the Applicant/Respondents

initiated steps to implerent the directions contained in the

above orders. It is submitted that t:helcasfa in yuestion pertalns
to the application filed by the erstwhile 'B Gde Clarks P.S.CHALA=
PATHI RAQ =Breived p:etitionef ( after his xetiremanL from Govt |
Frvice ) 5ased on .t?he conseyuential benefits of; Judgement delivere;d
by the Hon'ble:’l‘ribunal gourt, Hon'ble CATl Calcu?tta Bench and
Hon'ble Bombgg'umh Court « Ihe Hon'ble T ribuhai ¢ourt, Hyderabad

Bench at Hyderabad wnile disposini of f the MA No. 447 of 1998

in VA No, 1383 of 1997 had given directions making the app licant
entitled in lew for the benefits of revised pay fixation, arrears
of pgy since 1-1-1947 anu other consequential ba'ne'fits and revised

pensionery benefils ete., arising out of the above order.

|
5. - ,Jli]e implementing the juigerent in uA No, 1383 of 1997

the Hon'ble Tribunal hai given the directions th_at an appeal

if received by the Appellate authority i.e., Uniion of India
represented ly ecretary, Min of pefence, Govt oi‘ Indla, the
Bogineer-in-Chief, Army HQ, New Delni, the chief: }:nvineer, Southern
Comnmand, pPune from P.S.CHALAPATHI RAO for re-c lassification

// AL BT sk //

// DiONEND '

Ajit stav i
Col : . :
Commander Works Engineers

SC Datta. )

Adm Offr

CWE Su:r;uruiera\:ii’:d

95




]

1
of 'B' Graie glerk anu other con seyuential benefits i.e., upto
revised pensionery berefits etc., and respondents herein, then
the said Appellate Authority should dispose off thle case

before 31 March 1909,

i

G, It 1s submitted Lhat the case In quesitiﬂonlmrtains

to the period {rom 1-4-47 (Ist pay commision ) Lo 1=-12-57 (2nd

pay commission) an(:‘ considerable Jrantum of work is involved

in fipalising che [ixation of pay anu. in ¢ laiming %;he arrears

at various stages of promoticns to the inuividual.: This would
ental L tracing anu collecting of gbs, compiling of §Seniorit-y,-
preparation of DFC papers and its finalisation by éhe Authiority
conce rned after goir;g through oFu documents, pub]_ic:at-ion of
Casuzlly, fixing of pay,preparaticn of hills, vettjjng of audit
authinrity ab various stegges anu finatly issue of ajﬁfendments to

LPC for revision o"f‘.per_l_sion. Present ly the \,hlef fq’ng!ineer,
gouthern Commanc, pune have finalised Dpg for pforn{ﬁ"tion to A0 - 1L
and A - 1 vide their letter No. 160101/1.8—1&/5’-‘;3/(}6n:?/’lSO/El13 (R-DFC)
dated 05 Moy 1890 las per the direchtions issued vi.gie! BinC's Branch
A1, New pelhi letier No. A//£11C6/R—1')}—'G/j\o-Il/%/E]R;((J) dated 0B Apr 29.
A copy of CESC Fune t}hid letter is enclored as Anno?xure - I. The
tirie to by allowed tﬁerefore should comrensurate wiifch the quantum
of work involved. The Appeliate Authority and the :Subordinates
Offices though working with all odds to finalise th;e case on Court
priority but because of constant constraints, it has not becoming
practicable for the Appellate Authority Lo comply w;it.ri the
airections given by the Hon'ble Trivunal to dispose l off the

appeal finally withiin the short period by 30 June 1999 as applied

|
|

/) BLLEGLER // 7/ umfuxuu\u;/‘//

i
%&g@ Ajit Srivasta¥ ; '
|
Co Engince!"

SC Datta Commander Worki‘s

Adm Offr
CWE Secunderabad

for earlier.




7 Incjxhn1tully, it i

also adued that Gd&t sanction
for chaged eXpenditure fop making payrent st eveiy stages
of promotion to the individus' ig not intentional?but for
the circumstances stated albove. However, eveyy efforLs have
been made/are being made to dispose of £ the appeal as early

i
as ]OS°ible, with the avallable resources. )

=)

i
oo

prayed thsat the Hon'ble Tribunal
Ngy be pleased to grant an additi

|
the date of 1ssue oL

ol tne

It is, therefore,

onal six months time from

the orders in thisg case for disp)sal
appeal and pass such'orders as uecm it andgproper
in circumstances of the cgse.

' 1
solenmnly sworned and signed his

nare on this foA“ day of U“_A

1922 before re.

Srivastav
Col

i
Commander Works Engmeers
// BEFolil HE

ALTESIER

sC Datta ‘
Offr :
gc\ll;nE Secunderabad
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TRIBUNAL: HYDERABAD BENCH AT
HYDERABAD
]

A /RA—T0: OF 1997

EXTENSTION OF TTMR /
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e S%s o 1n 0a,|3 9"};1997

dt,29-7-99

Heard Mr, v,
and Mr.¥,5.2,

months is granted,

HBSJR
M(T)

MA is disposed of,
-

Rajeswéra Rao
Anjaneyuluy,
Extension of time for three

-

HRRN
H(A)

HERY {é@@\

.'laf'?uu NAL

m‘au o

’ WI%ETKNCE %,- E %qurnww BJ’%NE

~
M.A.NO E%
T | &

0. H.No. 108 2 _oF 199
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SIX. Addl . 5tandlng ébunsnijfnx
C.G. Rly¥S.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
MANO : ‘oRf%  oF2000
- ™™
Rﬁ\%@: AN OF 2000

IN
OANO: 1383 OF 1997

BETWEEN :

L. Union of India rep. By its -
Secretary, Ministry of Defence
DHQ (PO) New Dethi — 110 001

2. Engineer in Chief,
Ariny Headqguaiteis

Kashmir House, DHQ PO New Dethi

3. 'The Chief Engineer, Southern Command
Pune, Maharashtra — 411 001

................ APPLICANTS/
Respondents
AND
Shri PS ChalapathyRae RESPONDENT/
Applicant

APPLICATION FILED UNDER RULE 8 (3) OF CAT (PY RULES - 1987

For the reasons stated in the accompanying affidavit it i3 prayed that the Hon’ble
/‘\
- LYorg  to w4
Tribunal may be pleased to condone the delay of -months,—

in filing review in OA NO: 1383 of 1997 and pass such other or orders as the Hon’ble

LI

COUNSEL FOR THE APPLICANTS

Tribunal may deem fit and just,

HYDEMfAD,

DT: u’ rw




fINISTRATIVE TRIBUNAL : HYDERABAD BENCH J

THE CENTRAL ADMINIST

INTHREC
AT HYDERABAD
MANO : OF 2000
IN
R.A S.RNO: OF 2000
IN

"OANO: 1383 COF1997 ’

BETWEEN : | |
[

Unionof India rep. By its
Secretary, Ministry of Defence
DHQ (PO) New Delhi — 110 001 [

...APPLICANTS/ | !

Respondents !

-' | [

Shri PS Chalapathy Rao [I
e RESPONDENT/ o

Applicant |

AFFIDAVIT
|

I Major R.S. Nahar S/0 CP Nahar aged 36 years, R/O Secunderabad do |

hereby solemnly affirm and sincerely state as follows :
. . r

1. I am working as Garrison Enginecr in the office of the Garrison Engineer(South), [

Mudfort, Secunderabad. [ have read this case, As such I am acquainted with the facts
of the case. I am filing this affidavit on behalf of Applicants/Respondents and I am f

’ |

authorised to file the same.

2. 1 respecttully submit that the Hon’ble Tribunal was pleased to dispose of the OA
| | |
NO: 1383 of 1997 by an order dated 21-11-1997 by directing the department to follow

the judgement of the Bombay Bench, CAT passed in OA NO : 1037 of 1992 and with
|

other directions. Aggrieved by the decision, the department has filed review for the |

reasons stated therein.

ATTESTOR

AE
A C.E~(Tach)

For Garrison Englneer (South}




-2-

3. I respectfully submit that the copy of the order in OA NO: 1383 of 1997 was
received by the department on 12-10-1998. Afier receipt of the judgement, the
department has taken action in compliance with the directions given by the CAT.
However for the reconstruction of the file which spread over for so many ycars from
1940 onwards and the ﬁork involved in the issue, the departmént has filed
Miscellaneous application secking extension of time to comply with the directions of the
Tribunal. Tn the meanwhile, the judgement of the Hon’ble supreme court rendered in
CA NO: 7453 of 1997 is received. The judgement of the Hon’ble Supreme court order
dated 24 Oct 1997 in CA NO: 7453 of 1997 was received by the department on |

03-1-2000 and it was referred to various sections to circulate for the necessary action.

Henqc the delay of 72— years {0 months _;_%ys. The delay is neither
intcntionai nor dcliberate. It is only duc to adminstrative rcasons. I the delay is not
condoned the Public cause would suffer. The department has a strong case in its favourl
@d if the delay is not condoned and review the Judgement, the judgement already

rendered in the present OA would be contrary to the latest judgement of the Apex court.

4, In view of the above submission, the Hon’ble Tribunal may be pleased to condon
i

the delay of Two years k E ) months _— days and pass such other order or orders as

the Hon’ble Tribunal may deem fit and just‘.“ :

Solemnly swonmed and signed his '
Name on this Ua”{day of MZO{JO

before me.

AGE (Tech)
For Garrison Enginesf (Sgﬂ m
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1N THE CENTRAL ADMINIS IST?:@IUE TRIENAL HYDIRAZAD JZHNCH HYDJERAIAD.

W_m%/é‘o
ciane. O [NRD  ofF9

Applicantsi

-
—————

o
i1
~J
|
=
o

. (Respondents)

—n — = __.._....—.._..-_.........._.——_—.--.-_-_...__

S.LNo,. D= scrlgtlan of Ducumcntsﬂate ! Pages.
1. Dockat Crders ; \
2. Original application | ~ 4o |0
3. Matzrial papers. '

4. Interim urdars : ,

5. Urders in MAs.. i

6. Reply statements. ;

7. Reloinder o : i

8. Wi‘ngl ,C rders, i P S - ' {\bo ’3

" Sicrmetute af dealing Head .
" in Record 5 ction Signatureo of S.0C.




| _ . CENTRAL ADMINISTRATIVE TRIMINAL
HYD"HADAD . -NCH .
T-HE—HEROHRABEE— MR IS TECE—Dr H NS IR TV ICI=CHATRMA
- CANTT L
///’Th" HOMBURAJLE MR .R.RANGARAJAN : m:.rtﬂ( ) ,,—-
- AND
THI HCMNDURASLE M?.w.a.JRI PARANMESHUAR : sMEMRER ()

MISCILLANECHS RPPLICQTII..J NE (;8’6 or ZDUU

Ji
P . REVIZUY APD:1:A|TP1§A“ 21€q  or 2000

CRIGINAL F\PF’LIL.MIL.\ 11282 oF \G9D- -

The zbove Review fnnlicastinn has seen Filed for review of
the judgzwment of the Sench dated QJ‘II'C?C}' of the Tri;unél
censisting of Homlble—Mr.dustica D.MH.MNasiz.—liHiee=Choirmga—and
Mon'ile Mr.R.Rangorajan, Membzr (A) and

. Hon'ale Mr.9.35.Jai .Paramashwar, Memosr (J)in‘ﬁpiginal Applicatian
o . 1’383 of 1997 -
Circulated as per rule 42 of the Central

Administrative Tribuncl Rules of Practice, 1933.

Submitted.,

\(n/

o 1



( SEE RULE 12 )

FORM Linm.4

CENTRAL ADMINISTRATIVE TRIBUWAL:; HYDERASAD 3£NCH: HYDERABAD
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERA%AD BENCH
AT: HYDERABAD., ?
R.A.No. OF 2000. E
IN 1
0.A.No. 1383  OF 1997, é
BETWEEN: - | E

1. Union of India rep.by its
Secretary, Ministry of Defence

DHQ (PO) New Delhi - 110 001 & 2 Others. ..

AND

Shri P.S.Chalapathy Rao,

|
I
|

i

i
)

. APPLICANTS/

! Respondents.

. RESPONDENT/

Applicant.
MATERTAL INDEX
. ‘{ -
r
Sl. Particulars of !
No. Date Document.s Anneﬁure Page No.
i
1. 11-08-2000, Affidavit - - 01 to 03
2. 21-11-1997. A copy of order of the
Tribunal passed in :
1997, A-1, g“"j

0.A.No. 1383 of

Place: Hgderabad.

Date : tLgi;ug. 2000,
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.\ IN THE CENTRAL ADMINiSTRATIVE TRIBUNAL : HYDERABAD BENCH

!

AT IIYDERABAD
~ RANO: OF 2000
| -
" OANO: 1383 OF1997

BETWEEN :

1. Union of India rep. By its
Scerctary, Ministry of Defence
DHQ (PO) New Delhi - 110 001

2. Engineer in Chief,
Army Headquarters
Kashmir House, DHQ PO New Delhi

3.  The Chief Engineer, Southern Command
Pune, Maharashtra — 411 001

................ APPLICANTS/
Respondents
AND
ShriPS ChalapathyRao e RESPONDENT/
' " Applicant

PETITION FILED UNDER 17 OF CAT (P) RULES, 1987

For the reasons stated in the accompanying affidavit it is prayed that the Hon'ble
Tribunal may be pleased to review the orde; passed in OA NO: 1383 01 1997.and pass

such other order or orders as the Hon’ble Tribunal may deem fit and just.

¥

COUNSEL FOR THE APPLICANTS/

pe: 165 Ww@ | | | RESPONDEI?QTS

i
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IN THE CENTRAL ADNIINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT T-WT)FRABAD
RASRNO: OF 2000
B N IR o
OANO : . 1383 OF 1997
BETWEEN : _ ,
1. Union of India rcp By is _ !
Secretary, - ' o o SR
Ministry of Defence, New Delhi _ :
DHQ (PO) and two others - - ' !
............. APPLICANTS/ 5
: - ‘ _ A - ~* Respondents - \
AND |
Shri PS Chalapathy Rao RESPOND_ENTI
: ' Applicant '
AFFIDAVIT

L  Major R.S. Nahar S/o CP Nahar aged 36 years, RJO'Secmlderébad do 7 !
hereby solemnly affirm and sincerely state as follows : | ‘
1. 1 am working as Garrison Engineer m the oﬂice of thé Garrison Engmeer (South),
Mudfort, Secunderabad. As such T am acquamted w1ﬂ\ the fauts of the cas* : I am filing ‘

this revicw application on behalf of all Applicants/llcspondcnts andI am authoriscd to ;

file the same.

2. "I submit that the Respondent/ Applic:;mt was initially appointed as LDC in Military
Enginecring Services on 12-7-1943 and the applicant was retired from service on
superannuation as on 09-06-1977. There was restructuring of clerical cadre m the

" department basing on the Vardacharyulu Pﬁy Commission report in the year 1947.
As per that restructuring, the employees who are previously/provisionally in- ﬁle cadre of
A&B were to be brought on to the grade of UDCs in the scale of Rs. 80-220. So itis
contended in the OA for the respondént that the post of deceased central Govt Servant

shouid be upgraded as UDC in the scaie of Rs. 80-220 instead of LDC.

ATTESTER . DEPONENT |

* AGE(Tech)
For Garrison Engineer (South)




J

-2-

3. The OA was filed seeking a direction to reclassify the pos;‘ of the deceased

employee as UDC wef 1-1-1947 and fix his pay in the scale of UDC and otl';er benefits.

The Hor;’ble Tribunal was pleased to dispose off the above OA by an order da'ned

21-11-1997 at the time of admission stage directing the department to follow the

Judgement of Bombay Bench of CAT in OA NO: 1037 of 1992 decided on 23—9—1995.

Copy of the order was received by the depaﬁmcnt on 12-10-1998. Hence there is 2 delay
| of ?’_\lw _—___days in preferring the review application. A s?eparate

application has been filed for_the condonation of the delay.

4. Aggrieved by the decision of the Hon’ble Tribuhal the Reviéw is filed among

othérs.

GROUNDS

a) There is an error apparent on the face of the record due to the reason that the

APEX COURT differs the carlicr vicw in the subjcct casc and held contrary.,

b) As per Law, latest Judgement of Court will prevail/supersede over the earlier

Judgement.

¢  The Hon’ble Supreme Court by an order dated 24" October. 1997 in Civil Appeal
NO:7453 of 1997 in the case of Union of India and others Vs R.D. Gupta and others held
that dirccting paymcent of arrcars to the retircd cmployccs is not corrcct and if-was an
“error. Hence the appeal filed by the Govt. was allowed and set aside the judgement
dated 24-2-1993 passed in Review Petition No: 86 of 1992 arising out of OA NO: 960

of 1990 on the file of Principal Bench, New Delhi.

ATTESTER : | DEPONENT

Garfison Engineer (South

),
2 G E (Tech)

For Garrison Engineel (South)




/?
d) The respondent/applicant has ﬁled the OA in the year 1997 i.c. after 30 years of
relirement. The Hon’ble Supreme Coun has deudcd ihe law basing on the decisions
given in the OA' NO: 960 of 1990 in the year 1997 as per the order in CA NO 7453

of 1997 as stated supra.”

The Respandent/Apphcant is not entitled for any arrears of pay and allowances
Ha it only entitled for nnhcmal fixation of pay by computmg pemmn as per the Apex

Court Judgement. Hence the Judgement of the Hon"le Tribunal requires review.
e) The other grounds will be urged at the time of hearing of the Review.

In view of the above it is therefore prayed ihat the Hon’ble Tribunal may be
plcascd to rovicw the order datcd 21-11-1997 passcd in OA NO: 1383 of 1997 and pass

such other order or orders as the Hon’ble Tribunal may deem fit and just.

Solemnly swonrned and signed his

Name on this\’()@'gday of ﬁv 2000

before me. ‘
BEFORE ME
ATTESTER

G E (Tech) |
For Garrison Engineer (South)

ey



b, T

\‘}/
R (FER HCK'ELE GSHRI R. RANCARAJAN ¢ MIMBED (ALMN.)

Heard Mr.K.S.R.&njaneyulu, learned counsel for the

applicent and Mr.VRajesWara Rac, learned counsel for the respondents,

2. The applicant 51? this OA jceined as Lowér Eivisicon Clerk
(LDC for short) in Military Engineering Service {MES for short) on
12-07-~43, At that relevant time there were bnly two grades availatle
viz., LDC and UDC., 1Ipr 1944 bn account of restructuring of ttre
department, three ¢rades viz., A,B and C were formed., This clessificatic
of A, B and C was done in tursuance to the instvuctions of the unified
scales intreduced by the then Govt., of India memorandum at. 10-8-44,
Thereafter Varadhacharyulu Pay Commission Rerort was duly puhlished

and notified by the respoendents, | Pursuant te this Eeport new pay
scales were introduced some time ir the yeer 1947, As a result of which
all the three grades were abelished and in that place 2 grades viz.,

LDC and ULC were introduced, The.recommendations,of Va;qdhachafyulu Fay
Commiésion were accepted'by the respcndents w,e,f., 1=-1-1947, It is an
undisputed fact that a and B grades clerks were equated to OLC whereass

C grade clerks were eQUated to LOC and their pay scales yere &.863520/-
for UDC and Rs.55~130/- for LDSs recpectively, At the relevant time,

the aprlicent wac serving as Grade-B and that" his contention is that he
should be tyaated as UDC as on 19-1-47. Thodygh he was entitled tc the
€quates tc the pest of UBC, ttre respondents wrenqgly and illegally
eduated him and specified the applicant &s LIiC thereby dewn-grading his
pesition. This, the applicant submits is contrary té the recemmendationg

ef the commission.

3. This OA is filed fcr the following reliefs:-
(1) tc direct the respendents te classify him as ULC
with effect from 1-1-47,

< e 7

K;\
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD
LA &

C.A.1383/97,

P.S.Chalapathy Rao ‘ oo Armlicart,

Vs

1. The Uhion of India, rep. by
the Secretary - Ministry of Defence,
DHQQ FC, New Delhi-11, :

2, The Engineer-in-Chier, Army Head
Cuarters, Kashmir Heuse, DHO PO
J New Delhi—ll. '

3. The Chief Engineer,
Scuthern Command, Pune,

Mabarashtra-411 001" .. Respondents.
Counsel feor tre applicant - $} Mr.K.S5.R,Anjaneyulu
Counsel for the respondents ! Mr.V.Rajeswara Rao, Addr.cGsc,
4.
CORFM:

THE HCN'BLE SHRI R.RANGARAJAN : MEMBER (ABRMN., )

THE HON'BLE SHRI B.5.JA1 PARAMESHWAR MEMBER (JUDL.)

i/

g

~
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OA.710/97. Hence the QA is dispesed of directing the msponcients/
o

to follew the judgemﬁ-nt of the Bembay Bench of CAT in 0A.103‘7/9?

| g
\

decided on 28-2-95'but the applicant is entitled fer arrears only‘
‘ !
in accordance with the judgement of the Supreme Ceurt gt. 4-~11-87 in

Civil Appeal No.4201/95.

6. . ] The 0A is cordered accordingly. N" costs.
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(i11) te re~fix his pay in the scale of UD

increments 55 and when due;

(311) to calculate the difference in arrears of pay
arising due to the refixationof pay and pey 60% <f the amount to
the applicant in terms cf the order of the Supreme Court at.4-~11-87

{(Znrexure-3) -
/ané alse ae oxdered in tre CAT Bemhay in CA.1037/92 at. 28-2-95 and

15-4-9%5 and alee in OA.501493 of Calcutta Bench judgement agt. 3-1-84
and to pay ether consequential benefits arising eut ef the above,
4, Similar OA was filed in this Tribunal i.e., OA.710/97

(M.Lakshmana Rao Vs, UOI & Ors). That was dispesed of eon 9~6-97
fellewing the judgement of the Bombay Bench and also the other Benches,
The payment of arrears was granted on the basis of the Apex Court
jbdgement dated 4-11-87, As this CA 1s similar to that, we do not

see any reason tc differ from the judgement.

5. Howpver the learned counsel feor the respondents submitted ’

in the reply that the case is a belated cne and these whe have filed

much earlier got 60% of the arrears and hence the applicant %_herékshould'
Ga il F
not Le given the full arrears of 6C% and ts_only ‘very reduce&amount r

This peint was alse censidered in OA.710/97. There alse the respondents‘
submitted that the mg payment of arrears sheuld be decided suitably as
ié-was.a be lated agplication; The Bench decicfed the payment of arrears r

p~4§.L
on the basis of the Supreme C@Urté}n Lhat CA. Further the initial

u\'wu 18 CLV . (AP AN I Ly
judgement made&‘? the Bombay High Court is a disaieFLE? one, It is
Ll CD ,
for the respondents te complyL\o all those who ase nct. approached the }
Court. Hence we de not think that the applicant is entitled only for

a reduced amount of arrears due te belated application, He 1s entitled

for arrears equal to the same as what was granted tc the applicant in

ij%,//’ 4

—_— -
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IN THE CEWTRAL ADMINISTRATIVE TRIBUNAL: HYDER®DAD BIRCH

AT HYDERABAD

Mh, 686 /2000 in RASR. 315/2000 &
RASR.3159 /2000 in OABe. 138347

Betwoen

1. Union of Indis,

rep. by its Secretary
Min. of Defence, DHY PO
New Delhi 110001

2. Enginzer i{n Chief
Army H3, Kashmir House
DHY PO, New Dz2lhi

3. Chief Engineer
Southern Comnand, Pune
¥ charashtra 411001

and

PS Chalapathy Rao

Crunsel for the applicants

Counsel for the réspondent

¢ oram

Hon. Mr. R, Rafgatajan, Memter (Admn.)

(1]

-

 dt,31-8-2000

- Applicants/

Respondents

Respondent/Applicant

V. Rajeswara Rao
Case

K.5.,R. Anjancyulu
Advocate

Hone Mr. B.S., Jal Parameshwar, Member (Judl)

N_—

|0
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Kl

MA.g86 /2000 in RAS_.3159/2000

& RASR,3159/2000 in
OA.1383/97 . dt.31-8-2000

Qrder

Oral order (per Hon, Mr, R. Rangarajen, Member (Admn)

Heard M r. V. Rajeswara Rao for the applicants ang
¥r. K.5.R. Anjeneyulu for the gmespondent,

2, This MA is filed for condoning delay. Similar MA

286/2000 4n RASR.864/2000 in 0A.392/98 was considereqd
and @ke rejected. For the Same ressons stated in that
judgemant dated 19-4-2000, this MA {s also dismissed.

3. As the MA {s dismissed, the RASR stands rejected.

NG

(R. Rangarajan)
Member{Admn.)

7\ Mg PRIl )

dated 3 31 Aug, 2000
Dictated in Open Court 42
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